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IV!r Mukest r\.ur·lcH Bh atnaga r, counsel for t he applicants 

1. By way of t he pr :::.ent O.A., t he applicants have sought issuance of 

a direction t o the respondents to grant them the benefit ·of orders 

dated 08. 12.2008 passed by a Full Bench of Cuttack Bench of the 

rribunal in the case of The Association of All India Central 

u vernmen Pensioners Vs. U.O.I. & Others in O.A. No. 409 of 

2008. 

2 . Adm ittedly , he applicants, before approaching this Court, have not 

t:pres:! nted to the respon ~ e nts for redressal of their grieva nce, 

1 ·,~_-·-c t orf' tr1ey Jvc not exhau sted · the rem edy available to them. 

In view the reof, we are not inc lined to entertain the ·o.A. and the 

same ·s d ism issed accordingly . Applicants are at liberty to f ile a 

fresh O.A. after exhausting the avai la ble remedy, if need so arises. 
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